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 पातक  ह  fa  हम  किस  तरह  से.  अपनी

 ene  सेवाओं  को  मेनटेन  कर  रहो  हाँ  ।

 जहां  तक  इस  बिन  का  सवाल  ही,  यह

 तो  एक  ीकना  नेचर  का  ही  ।  इस  निल

 के  दारा  हम  पावर  ले  रह  ह  कि  जा  दस

 MR.  DEPUTY  SPEAKER:  Now  ह

 shall  put  the  motion  for  consideration  of

 the  Bill  to  the  vote  of  the  House.  The

 question  is:

 “That  the  Bill  further  10  amend  the

 Air  Corporations  Act,  1953,  as  passed
 bv  Rajva  Sabha,  be  taken  into  considera-

 tion.”

 The  motion  was  adopted.

 MR.  DFEPUTY-SPEAKER:  Now,  we

 take  up  clause  by  clause  consideration  of

 the  Bill.  In  clauses  2  to  4  there  are  no

 amendments.  The  question  is:

 “That  clauses  2  to  4  stand  part  of  the

 Bill.”

 The  motion  wat  adopted.

 Clauses  2  हए  4  were  added  to  the  Bill.

 Clanse  \--Short  Title.  .

 4mendment  made:

 Page  1,  line  4,.—

 for  “19RI"  substitute  “19R2"  (2)

 (Shri  4.  P.  Sharma)

 MR.  DFPUTY-SPFAKFR:  Ths  ques-

 tion  is:

 “That  clause  1,  as  amended,  stand

 part  of  the  Bill.”

 The  motion  was  adopted.
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 Clause  1,  as  amended,  was  added  to  the
 Bill,

 Enacting  Formula

 Amendment  made:

 Page  1,  line  1,—

 for  “Third-second”  substitute  “Thirty-
 eid.  (1).

 (Shri  A.  P.  Sharma)

 MR.  DEPUTY-SPEAKER:  The  ques-
 lion  is:

 “That  Enacting  Formula,  as  amend-
 ed,  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  Enacting  Formula,  as  amended,
 was  added  to  the  Bill.

 The  Title  was  added  to  the  Bill.

 SHRI  A.  P.  SHARMA:  I  beg  to  move:

 “That  the  Bill  as  amended,  be  passed.”

 MR.  DEPUTY-SPFAKER:  The  ques-
 tion  is:

 “That  the  Bill,  as  amended.  be  pas-
 sed.”  -

 The  mation  was  adopted.

 18.37  hrs.

 THE  INDUSTRIAL  FMPLOYMENT
 {STANDING  ORDERS}  AMENDMENT

 BILL

 THE  DEPUTY  MINISTFR  ।  THE

 MINISTRY  OF  LABOUR  (SHRI  DHAR-

 MAVIR):  T  hee  to  move:

 “That  the  Bill  further  to  amend  the

 Industrial  Fmrloyment  =  (Standing  Or-
 ders}  Act.  1946,  as  passed  by  Rajyt
 Sabha.  be  taken  inlo  consideration.”

 Sir.  the  Industrial  Employment  (Stand-

 ing  Orders)  Act,  1946  has  been  the  sub-

 ject  of  review  by  the  Government  in  con-

 sultation  with  various  interests,  As  a  re-
 sult  of  these  consultations,  it  has  been  felt
 that  certain  amendments  in  this  Act  are



 497  ind,  Empl,  (Standing

 {Shri  Dharmavir]

 necessary  and  this  Bill,  as  you  know,  seeks
 to  provide  such  amendments.  While  most

 of  the  amendments  are  procedural  in

 nature,  one  of  the  principal  changes  that  is

 sought  1o  be  made,  relates  to  making  a

 substantive  provision  in  the  Act,  for  pey-
 ment  of  subsistence  allowance  to  work-

 men,  who  are  suspended,  during  the  pen-

 dency  of  the  domestic  enquiry.  There  has
 been  a  demand  for  some  time  past  that  ।

 specific  provision  may  be  made  regarding
 this  allowance  so  that  a  uniform  practice
 can  prevail  in  this  regard  throughout  the

 country.

 The  Bill  also  makes  a  few  provisions

 regarding  appeals  and  modifications  of  the

 Standing  Orders  which  are  of  a  procedural
 nature.  It  is  hoped  that  the  present  am

 endments  would  reduce  the  incidence  of

 Industrial  disputes  on  the  issues  connecied

 with  standing  orders  of  industria]  -

 ployees.

 ।  would  also  like  ”  inform  the  House

 that  we  have  carri¢d  out  simultaneous  re-

 view  of  the  provisions  of  the  Industrial

 Disputes  Act.  1947  and  the  Trade  Unioss

 Act,  1926.  The  Industria!  Disputes  (Am-

 endment)  Bill,  1982  covering  re-definition

 of  the  terms  ‘industry’  and  ‘workman’,

 making  provisions  for  time  bound  decision

 on  cases  referred  for  adjudication  and  pro-
 viding  also  for  paymertt  of  100  per  cent

 wages  to  workmen,  who  are  not  re-instat-

 ed  in  service  and  in  whose  favour  _  the

 Labour  Courts  and  Tribunals  have  given
 awards  directing  their  reinstatement,  and

 certain  iither  connected  matters,  was  intro-

 duced  in  the  Howse  on  the  23rd  of  this

 month.  We  would  =  aleo  be  introducing
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 two  more  Bills  in  Parliament,  one  provid-
 ing  for  a  machinery  and  procedure  for
 resolution  of  individual  and  collective

 grievances  arising  in  hospitals  and  dispen-
 saries,  educational  and  other  institutions,
 which  are  being  proposed  for  exclusion
 from  the  definition  of  the  term  ‘industry’  in
 the  amendment  Bill  already  introduced,
 and  another  to  amend  some  of  the  provi-
 sions  of  the  Trade  Unions  Act,  1926,  be-

 fore  this  session  concludes.  We  would
 also  like  ta  mention  that  legislative  pro-
 posals  for  certain  other  matters  connected
 with  identification  of  a  negotiating  agent
 for  the  unit  or  industry,  the  rights  and

 obligations  of  such  megotiating  agetts,  etc.
 would  be  first  discussed  with  the  repreaen-
 tatives  of  central  workers  organisations
 and  other  concerned  in  a  tripertite  con-
 ference  which  would  he  convened  soon.

 With  these  words,  I  request  the  House
 to  pass  this  Bill  unanimously,  which  con-
 tains  heneficial  proviuonms  for  the  working:
 class.

 MR.  DEPUTY-SPEAKER:
 moved:

 Motion

 “That  the  Bill  further  to  amend  the

 Industrial  Empioyment  (Standing  Or-

 ders)  Act,  1946,  as  passed  by  Rajya
 Sabha,  be  taken  into  consideration.”

 The  House  now  3  stands  adjourned  till
 ”  AM.  tamorrow

 3.400  Ae.

 The  Lok  Sabha  then  adjourned  व  Fle-
 ven  of  the  Clock  on  Fridav,  April  30.
 IORI  /Majsakha  WO  फोन  (Saka),


